
~!i Court 
CENTRAL ADMINISTRATIVE TR I BUNAL 

ALLAHABAD BENCH : ALLAHABAD 

Original APP1.ic8tion No. 485 er 2003 
wednasday, t~ia the 28th day r May, 2003 

Hon'bla Maj. Gan. K.K.Srivaatava, A.M. 
Hon'ble Mr. A.K.Bhatnagar, J.M. 

Munsi lal son r late Sri Kundan 
,aoatad at Ordinance 'Equipment f'actary 
Civil Lines, Kanpur. · 

(By Advocate : Shri N.K.Sharma) 

• • • • APPlicant. 

versus 

1. Union or India through ·the Director General 
of Ordinance f'actaries Calcutta•~. 

\ 

. 2. General M~nagar, Ordinance· Equipment 
factory, Civil Lines, Kanpur. 

3. Assistant work Manager (Administrat ian) 
Ordinance Equipment factory, Kan11ur, • 

. . . . . . Respandents • 

(By Advocate : Shri V.:V;Misnr-al) 

ORDER (ORAL) 

By Hon'bla Maj. Gan. K.K.Srivastav8, A.M. . . 
In this O.A. filed under secti n 19 ef A.T. Act, 1985, 

the applic8nt has 

tne difference et' 

prayed far direction ta 

L 
salar~ te the applicant 

respendents to pay 
I 

from 1 9-93 t 2000. 

I 

2.. tha grievance' af the ·applicant is thet in plltrsuanca to the 
I 

artier af this Tribunal dated 29.6.1999 11assad in DA Na.514/92;, 

the ras,aenoants have given the prametien to the applicant aa 

Carpenter skilled Gred&il in pay acala ef Rs. 950-1500 We a. t; 
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year 1993 but the res~andants have nqt paid the arrears 

which the applic8nt is legally entitled to. The ap,lic8nt 

has filed the rapresantat !on be fora raapandant Na.3 on 26.2.2003 

( Annaxu ra-2). 

3. Shri v, tr.Mishra, learned c euns e I for tha respondents · 
. "'-·~'.,.,, 

subnittad that the applicant_ should Awaited far some reasonable 

time f r the dacisioa •f the ras~aridents before a,proaching 

this Tribunal. 

4. we have hear• the counsal for the parties, csnsidarsd 

thair su bnissions and perused · ~- rec eras. • 

s. • 
e interest fif justice shall better In our mpinion, 

ba served-if the resparidents arlil directed to d&cide the 
. . 

ra,rasentatian ef the applicant datad 26.2;2003 by a reasoned 

and speaking erder within a specified time. 

6. In the facts ·and circumstances, the CA is finally 

decided at the aomissioo stage itself with direction ta '' 

ras13andent Na. 3 ta dee ide th• rfilpresent at ion ·e f the 8pplic8nt 

dated 26.2.2003 within a periad •r three menths by raasanad 

and.speaking ardar. Na •rder as ts casts. 

V 
Mem bar-J .. • 

RKfYJ/ - 


